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109 in Gazette of India dated the
8th May, 1976,

(v) The Navy (FPension) Fourth
Amendment Regulation, 1976, pub-
lished in Notification No, 8.R.O. 114
fn Gazette of India dated the 8th
Muy, 1978,

{Placed in Library. See No. LT-
10875/78].

(2) 1 beg to lay on the Table a copy
each of the following Notifications
(Hindi and English versions) under
section 185 of the Navy Act, 1857: —

(i) The Navy (Pension) Fifth
Amendment Regulations, 1876, pub-
lished in Notification No. S.R.O. 180
in Gazette of India dated the iTth
July, 1876.

(iiy The Navy (Pension) Sixth
Amendment Regulatiens, 1876, pub-
lisheq in Notification No. S.R.O, 181
in Guzette of India dated the 17th
July, 1976.

(iii) The Navy (Pension) Seventh
Amendment Regulations, 1978, pub-
lished in Notification No. S.R.O. 189
in Gazette of India dated the 3lst
July, 1876.

(ivy The Navy (Pension) Eighth
Amenlment Regulations, 1876, pub-
lisheg in Notification No. S.R.O. 190
in Gazette of India dated the 31st
July, 1876.

{Placed in Library. See No. LT-
10998/76].
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[Placed in Library. See No, LT-
10997/786].

12.01 hrs,

PARLIAMENTARY COMMITTEES
SUMMARY or WORK

SECRETARY-GENERAL: I beg to
lay on the Table u copy of the ‘Parlia-
mentary Committees—Summary of
Work® pertaining to the period 1st
June, 1975 to 31st May 1976.

12.14 hrs,
MESSACE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following message

received from the Secretary-General
of Rajya Sabha.—

‘I am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on Tuesday, the 10th
August, 1976, adopted the follow-
ing motion in regard to the Joint
Committee o the Constitution
(Thirty-second Amendment) Bull,
1973:—

“That this House concurs in
the recommendation of the Lok
Sabha that the Rajya Sabha do
appomnt mune members of the
Rajyva Sabha to the Joint Com-
mittee of the Houses on the
Constitution (Thirty-second Am-
endment) Bill, 1973, m the vacan-
cies caused by the retirement of
Sarvashri Bhupesh Gupta, Roshan
Lal V. B. Raju. Mulka Govinda
Reddy, Lal K. Advani, K. Chand-
rasekharan, S. K. Ganguli, Om
Mehta and Shrimati Arziza Imam
from the memberstup of the



